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[Shri Rohanlal Chaturvedi] 
statement showing the Supplementary 
Demands for Grants for Expenditure of the 
Central Government on Railways for the year 
1969-70. 

EIGHTY-THIRD   REPORT OF   THE 
PUBLIC   ACCOUNTS   COMMITTEE 

(1969-70) 

 

THE CENTRAL   RESERVE  POLICE 
FORCE (AMENDMENT) BILL, 1968 —

coitfd. 

SHRI N. PATRA (Orissa) : Madam 
Deputy Chairman, I rise to support the Central 
Reserve Police Force (Amendment) Bill, 
1968. The new provisions of this Bill 
envisage in the units of the Central Reserve 
Police Force an ini-crease from 44 to 52 
battalions. While speaking on the Bill, some 
of the Members Opposite raised objections to 
rhe introduction of the Bill saying that it will 
interfere in the autonomy of the State 
Governments and, therefore, they thought it 
was not necessary. The Members objecting 
belong to the State of West Bengal. Now, this 
is not a new measure. The only new provision 
sought is Yo raise the number of battalion or 
group centres from 44 to 52. 

Madam, after the last general election, 
since the last two years, the trend in the 
country is towards creation of disturbances in 
different spheres of life of the country. Unruly 
workers at so many places have resorted to 
gheraos in spite of the Supreme Court's ruling 
io the contrary. Last February when there 
were some communal disturbances in my 
State the Chief Minister of Orissa called for 
the help of the Central   Reserve   Police   
Force.     There 

was some disturbance but no sooner some 
force reached Orissa than it had instantaneous 
effect and the trouble subsided. So this kind of 
force had a salutary effect. Therefore, there is 
no reason why there should be any objection. 
Now two stalwarts of the C.P.I. (M), the Chief 
Minister of Kerala State, and his party chief, 
Mr. A. K. Gopalan, and one of the topmost 
leaders of that party, Mr. B. T. Ranadive, have 
stated categorically that their participation in 
the democratic form of government is only to 
wreck it from within. This was the process 
adopted by Indian politicians when there was 
a boycott call in the Central Assembly... 

SHRI BHUPESH GUPTA (West Bengal) : 
Is it proper for the bon. Member to quote a 
Member of the other House when he has 
already laid on the Table the statement he 
made ? It is there and there is no word 
"wreck" used there. 

SHRI N. PATRA : I am simply stating 
bare tacts. This has been published 
throughout and a lot of criticism has been 
made and replies have been given. There 
should be no objection to this. Therefore, 
under these contingencies, the Government 
have a right... 

THE    DEPUTY CHAIRMAN :    It 
is now  1   O'Clock. You can continue 
after Lunch. The House stands ad 
journed till 2 P.M. 

The  House  then   adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at two 
of the clock, THE VICE-CHAIRMAN (SHRI D. 
THENGARI) in the Chair. 

SHRI N. PATRA : Mr. Vice-Chairman, 
Sir, before the lunch-break. I was referring to 
the stand taken by the Indian politicians 
during the struggle for independence. A 
section of them thought of boycotting the 
elections to the Central Assembly. But there 
was another section which thought it fit not to 
boycott the Central Assembly and the popular 
elections but to enter the Central Assembly 
and try to break it from within. That position 
docs not hold good now. We are a free, inde-
pendent, democratic country and wc have 
declared our objective as the attainment of a 
democratic socialistic-State.     Radical   
reforms   to   ameliorate 



1235        ' Central Res,-ve Police [28 JULY 1969J       Force (Amdt.) Bill, 1968        1236 

the conditions of itie people and to speed up 
development can be done through 
discussions, through the process of Parliament 
aid elected legislatures. 

I was referring t » the fact that the Chief 
Minister of a State, Mr. E.M.S. Nambudiripad 
and his partv chief, Mr. A. K. Gopalan a 
Member of the other House, justifii d the 
declaration of one of their party le iders, Mr. 
Ranadive that they are partici mating in the 
democratic form of gove nment only to avail of 
that opportunity to wreck it from within. If 
representatives of people, holding the reins a' 
power, justify attempts to wreck th: 
Constitution from within, then I say ;hat there 
is ample justification for the Central Govern-
ment to view this development very seriously. 
Therefor , it is in the fitness of things that they 
thought of raising the strength to 52 battalions. 
So why should there be any objection from the 
Opposition that the Central Government by this 
Act s taking away the powers of the State or is 
interfering in the affairs of the States ? How far 
is their objection just 5ed ? Their intention is to 
usurp p iwer and they can come out and do 
wiiatever they like according to the thoughts of 
Mao, their philosopher and gu de. We know 
who is who and where the extra-territorial 
loyalties of some m ;n are. But if they want to 
come to the Parliament and seek to wreck this 
system, we should take a serious view of this 
attempt. There is nothing in this Bill which 
could be objected to. It is a well-i thought out 
legisla ion, and there are certain improvemen s 
made. 

Previously, unles a call was given, unless 
there was s ecific proof of any disturbance, the 
b ittalions posted in different parts of th: 
country would not take action. But that 
atmosphere is not prevailing now We do not 
know what will happen at any particular time. 
I will quot< an incident which happened last 
week at a place about 10 kilometres from my 
place on the Andhra-Orissa bord.ir. A farmer 
of Pal-uru village who had some land pro-
perties there received an anonymous letter that 
his life vould be in danger. He never cared for 
that because he was not a turbulent kis; n. 
Kisans need not be turbulent now; days 
because they have their own for ims now to 
ventilate their grievances and to organise and 
to protect their rights. He was stabbed to death 
and his property and grains 

were looted. So, incidents of this type are not 
confined to capital cities alone. The political 
parties have penetrated deep   into   the   
countryside. 

The Central Government, to preserve law 
and order and to assure safety to its citizens, 
should think of posting these battalions not 
only in places where they have got Central 
Government properties, plants, etc., but also 
in the rural areas. If they do not do that. 1 do 
not know what will happen. People receive 
Mao's thoughts, Naxa-lite sermons and the 
support of representatives who want chaos in 
the country. In such a situation, the Govern-
ment has done well to think of raising the 
strength of the Reserve Police Force.    Clause  
2 ( i ) ( a )    says: 

"active duty" means the duty to restore 
and preserve order in an area where there is 
any disturbance of public peace or where 
any such disturbance is apprehended. 

One can sometimes apprehend what may 
happen. Therefore, one must be very alert if 
we want an orderly government. Another 
improvement made in this Act is this. Since 
1949 when the Central Reserve Police Force 
was contemplated, it has undergone a 
thorough change and its scope of work has 
been expanded. Therefore, they wanted to 
change the name of 'Commandant' in-(o that 
of 'Director General.' It is in the fitness of 
things to give this Force status and authority 
and they have done well in giving up the 
name of the Commandant and raising it to the 
status of Director General and it is but apnro-
priate. 

Under section 9 of the original Act, it is 
said, "transportation for life for a term of 
seven years" for a soldier, for a man on duty, 
if he infringes tbe rules or does any irregular 
or illegal act or obstructs the process of work 
and he shall be punishable with transportation 
for life for seven years or with imprisonment 
for a term which may extend to 14 years. In 
this amending Bill, they have deleted the 
words "with transportation for life for a term 
of not less than seven years", and it is an 
improvement and it is humanitarian. 

I support this Bill from every aspect. But I 
must warn the Government to see that they 
post these battalions not only near the projects 
and all that but they must also think of 
safeguarding the theatre of the green 
revolution. 



1237 Central Reserve Police [RAJYA SABHA]       Force (Amdf.) Bill, 1968        1238 

SHRI LOKANATH M1SRA (Oris-sa) : 
Mr. Vice-Chairman, Sir, I want to make it 
clear that my party goes to support the Central 
Reserve Police Force (Amendment) Bill now 
under discussion  in the House. 

SHRI BHUPESH GUPTA: What about 
you ? 

SHRI LOKANATH MISRA :    I am 
speaking on behalf of my party. My party 
supports this Bill because it considers that 
under the present circumstances in the 
country, such a Force is very necessary. Now, 
it is the expansion, not the creation. It has 
already been created; the expansion becomes 
necessary in view of the gloomy picture and 
to maintain tranquility in the country. 

'1 agree with those friends, particularly 
friends who spoke the other day that law and 
order is a State subject. That is in the 
Constitution itself whether I say it or he says 
it, and it is an accepted fact, and there should 
be absolutely no dispute about the interpre-
tation of it. But in certain cases, what has 
happened is startling enough to make us think 
about it, whether there should not be a Central 
Reserve Police Force to go to the aid of 
certain States when they try to uphold the 
Constitution. As indicated by the previous 
speaker, there have been certain public 
statements by eminent persons in this country, 
persons who call themselves 'eminent' and 
whom the Prime Minister considers eminent. 
And they have made hold to make statements 
both in India and abroad that they would 
wreck the Constitution by taking advantage of 
constitutional institutions and constitutional 
methods. Government is very silent, 
conveniently silent, about these statements 
and observations by the so-called eminent 
people. Now, I feel that I should not expect 
anything from them even though the 
statements are in breach of the Constitution, 
and nothing is being done. People who had 
Governments and who carry these convictions 
how far they would be able to uphold the Con-
stitution and try to preserve the peace in the 
country is anybody's guess. If they want to 
wreck the Constitution by taking advantage of 
the democratic institutions, then the natural 
conclusion is that they would get into the 
institutions and behave in an unruly manner 
inside the Houses and make these Houses 
publicity forums for them to be made 

heroes and go out and inspire the people on the 
lines of the speeches they made in the Houses. 
Therefore, it is time now that the Government 
of India should be cautioned that something 
should be done against anybody who preaches 
violence, who preaches against the provisions 
of the Constitution. If any of them had moved 
an amendment to the Constitution and 
discussed it on the floor of the House about the 
amendment, I feel he is always allowed to do 
it. In fact, Mr. Bhupesh has to his credit the 
maximum number of amendments standing in 
his name in the Rajya Sabha. Who denied the 
right to him ? But if somebody, if the Chief 
Minister of a State, starts talking of wrecking 
the Constitution through "revolution, through 
bloody rebellion, can anybody tolerate it, 
anybody who is democratic-minded ? 
Therefore, if Chief Ministers start behaving is 
irresponsible administrators, the Government 
of India cannot keep silent and allow them to 
carry on the administration with the police 
force in their hands alone. So, in that context, I 
would say that the attempt on the part of the 
Home Ministry is commendable, commendable 
in the sense that the Reserve Police Force can 
come to the aid of those Chief Ministers or the 
administrators of those States who want to 
uphold the Constitution. May be a time will 
come when hooligans will be let loose by the 
Chief Ministers who believe in revolution and in 
bloody rebellion for changing the Constitution. 

 

SHRI LOKANATH MISRA : I am coming 
to it. I will argue both ways also. So, I say that 
such a police force would be of great necessity 
and great value if there is a need for it, when 
the time takes a turn for such a bloody 
revolution and rebellion. 

SHRI   BHUPESH    GUPTA :    You 
want to stop revolution by the Central Police 
Force ! 

SHRI LOKANATH MISRA : I believe in 
democratic, revolution all the time. The Prime 
Minister resorted to bank nationalisation and I 
democratically oppose it, when I do not accept 
it. 
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SHRI BHUPESH GUPTA : Mr. Lokanath 
Misra, you are not conversant with the laws 
of involution, 1 am not asking you whethe it 
is bloody or not bloody. All seem to have 
great faith in the Police Force that it can deal 
with a revolution, great faith in the Reserve 
Police Force. I hope you will ask the girl 
guides to stop the revolution. 

SHRI LOKAN/TH MISRA : Now, there 
have been tw > questions, Sir. You will 
kindly give m i some time because I have to 
reply to them also. Number one. Mr. Rajnara 
ti posed a question : If a time comes when a 
majority of the people would start thinking 
that they have to fight out the cause of the 
country with swoi Is rather than with votes, 
what will h ippen ? Would that be the 
approved actics, the approved democratic 
method ? According to my interpretation, I 
say categorically "No" to it because we have 
a Constitution and I believe thai the 
Constitution is sovereign in this c juntry. 
Whatever is enshrined in the ( onstitution, we 
have to abide by that. 

 
SHRI LOKANATH MISRA : That is 

what we adopted. Each one of us accepted it 
and we have taken our oath in the name of 
thj Constitution and I believe that the 
Constitution is sovereign. That is my 
interpretation. That   is   how  I   inderstand   
it.    You 

might be having a different understanding and 
a different interpretation, but this is what I 
understand. Therefore, any other method 
which is not democratic, is not an acceptable 
method under  the Constitution. 

Then, Mr. Bhupesh Gupta's question was as 
to how I could repose so much confidence in 
the Central Reserve Police Force. Now, if at 
any time the Central Reserve Police Force 
would be used, it would probably be used 
against me and my party and all peaceful 
parties in the country. The way things are 
moving now, I consider Mr. Bhupesh Gupta 
to be already 50 per cent in possession of the 
Government of India. At least if he is not 
physically a participant in this Government, he 
is mentally ... 

SHRI RAJNARAIN :   Mentally. 
SHRI  LOKANATH  MISRA:   .  .   . 

already associated with it, closely associated 
with- it and he has publicly made statements 
supporting this Government. 

SHRI BHUPESH GUPTA : Where did I 
make such statements ? 

SHRI LOKANATH MISRA: You can ask 
anybody in the country and he would say the 
communists are with the Government. 

SHRI BHUPESH GUPTA : If my memory 
fails me, you should help me. Where did I 
make such a statement ? I never made any 
such statement . . . 

 
SHRI BHUPESH GUPTA : ... nor did I 

ever uphold the Prime Minister. 

SHRI LOKANATH MISRA : If the Prime 
Minister says that 95 per cent of the people of 
the country are with them, she has probably 
committed an arithmetical error because, Mr. 
Vice-Chairman, your party and my party are 
definitely opposed to the recent bank 
nationalisation and whatever trend the 
administration has taken. Yours and mine put 
together comes to 12 per cent in the country, 
12 per cent of votes, in favour of both of us . . 
. 

SHRI BHUPESH GUPTA :  Are all 
votes  against  the nationalisation ? 

SHRI LOKANATH MISRA: All our 
voters are naturally against it... 
(Interruptions) 
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THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Please do not interrupt. 

SHRI BHUPESH GUPTA : Are you 
prepared to contest a bye-election on the 
question of nationalisation in your 
constituency ? 

SHRI S. S. MARISWAMY (Tamil 
Nadu) :    Yes. 

SHRI LOKANATH MISRA : I am 
prepared to take such a challenge in any 
rural constituency. I cannot speak of the 
urban constituency. 

SHRI S. S. MARISWAMY: Even in an 
urban area. 

SHRI LOKANATH MISRA : I cannot 
say about any urban constituency where 
people like Mr. Bhupesh Gupta are the most 
vocal even though taking the maximum 
advantage. . . 

SHRI BHUPESH GUPTA : You are 
not being fair to yourself. Urban people 
have seen you more often than they have 
seen me. After all, you are a film actor. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) :   Please do not interrupt. 

SHRI LOKANATH MISRA : Sir, I am 
sorry. . . 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Please come to your point.    
Your time is over. 

SHRI KRISHAN KANT (Har-yana) : 
The time of your party is over. 

SHRI LOKANATH MISRA : Those who 
are unwittingly walking into the communist 
camp should know their future better than 
they know my future. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Please come to your point. 

SHRI LOKANATH MISRA : Sir, the 
other day in Kisanganj there was a people's 
court set up and the people's court. I am 
told, was set up on behalf of the Communist 
Party (Marxist). And that self-appointed 
people's court fined somebody Rs. 500. . . 

SHRI S. S. MARISWAMY : Where ? 

SHRI LOKANATH MISRA : ... in 
Kisanganj, on the border of West Bengal 
and Bihar. The trouble arose when the 
person who was fined did not deposit the 
money . . . 

AN HON. MEMBER : Where was he to 
deposit the  money ? 

SHRI LOKANATH MISRA : He could 
have deposited the money with the so-called 
judge, the Marxist judge. 
The   previous   speaker probably did not 

know the entire facts about what happened on 
the Orissa-Andhra border. What he intended 
probably to say and what I have read in the 
newspapers is that the head of a particular man, 
who was   a  middle-class peasant,  was  hung at  
the  outside   door of that  particular peasant's 
hut after it was severed from the body and in his 
blood it was written on his wall, "This is the 
71st head that we  are presenting to the 
villagers"   or something like that.    It was 
written in his blood.    Supposing the police 
cannot cope with  this  large-scale  hooliganism, 
large-scale massacre,, then,   who is   to come to 
the  aid of the  poor people ? It  is  only   the  
Central  Reserve  Police Force that could be 
requested to come to their help, to the help of 
the police of the State.    1 am told that the 
N.ixa-lites  who  are   functioning   around   the 
border of Andhra Pradesh-Orissa, have their 
own  doctors.    They   have   their own nurses.    
In  case of any casualty or any injury to any of 
those Naxalites, they can immediately be 
treated.    They come in a truck loaded with 
medicines, loaded   with   arms,   ammunition,   
and what not, and they try to put up a fight. If    
they see tha.t the police could outnumber them, 
then, they try to escape. If they see that they 
could outnumber the   police,   then,   they start 
shooting. They get into the villages, catch hold 
of one or two persons in their way who happen   
to   be    comparatively    a  little richer,  and  
execute  them   publicly   or behead    them    
publicly.    It    is    only through   this   process   
of  intimidation, force  and the  spreading of  an   
atmosphere of vhorror, that they believe that 
they could come to power because they know 
that they can never come to power in a country 
like India through the ballot box.   So, they are 
resorting to these activities.   If you want to 
check, if you want to uphold the Constitution, if 
y'ou want to . . . 

SHRI BHUPESH GUPTA : "They" means 
who ? 

SHRI LOKANATH MISRA : The 
Naxalites. I do not mean "you". You do not 
resort to these things. The Communist Party 
of India has got subtler methods of working. 
The communists do not resort   to   such   
crude 
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forms. The crudes are only the Naxa-liles. 
You have a much subtler form in which you 
ask ind invite others to walk into your cam. 
May be, even the most powerful pers-m, when 
you invite, will walk into youi camp and you 
will brainwash him.. . 

SHRI BHUPESU GUPTA: But I have not 
succeeded with you. 

SHRI LOKANA TH MISRA :. It is 
because I stay out. 

Now, Sir, the o her spectacular advantage 
in having a Central Reserve Police Force 
woulo be that they would have a national o 
ltlook instead of a parochial or regioi al 
outlook. Whenever they are aske> I to go to a 
certain area and are aske I to function there, 
they would have a much wider national 
outlook. So. their /ery approach to the 
problem in the an a would be much more 
objective th ui that of the local police. But it 
shoi'd be only in case of an emergency, it s 
lould be an occasional affair. It shouM not be 
a matter-of-course thing. 

I now come to the last point, Sir, and it is a 
very import nt point of the Bill. I was talking 
of * ie Naxalites. I hate them because of tl eir 
ideology and actions, their misdi ids. Here 
there is another Naxalite in the garb of a 
Minister in the Centre. 

SHRI MULKA GOVINDA 
REDDY (Mysore) :   Who is he ? 

SHRI LOKANA TH MISRA : I have read 
in the newsp pers today. I have read in the 
"Hindi stan Times"—"Legal action against Az 
d demanded''. Sir kindly allow me tc  read this 
portion. 

"Leader of th Jan Sangh party in the 
Rajasthan St; :e Assembly, Bhairon Singh 
Shekhaw it, has demanded legal action 
a:ainst Union State Minister for Lab-iur and 
Employment, Bhagwat Jha Azzd for 
'delivering a speech' in Jaipt r yesterday 
against Constitutional pi yvisions." 

Sir. it is the Constitution that has kept him 
there as a Minister drawing a salary of Rs. 
2,250 with . 11 other facilities and 
enjoyments. 

"In a letter addressed to the State Home 
Minister, Damodar Lai Vyas, Mr. 
Shekhawat illeged that while inaugurating 
the s Kth conference of the All-India Bank 
Employees Federation, 5—16 R. S./69. 

Mr. Azad remarked, 'we will not let the 
capitalists' Rightist Government function in 
the country, and in case it happened there 
would be bloodshed in the streets'". 

Now, Mr. Vice-Chairman... 

- SHRI KRISHAN KANT : That was ihe plea 
for a constitutional Government. 

SHRI LOKANATH MISRA : If  the 
Constitution is not being run properly, that is 
not my responsibility. Primarily it is your 
leaders' responsibility. 

I was therefore startled how such a 
gentleman who has his convictions can still 
continue as a Minister in the Centre. I would 
urge through you that the Prime Minister 
should take note of this and straightway 
dismiss this gentleman, because he says he has 
absolutely no confidence in the present 
Constitution. He says it has gone into the 
hands of capitalist rightists. Does he think 
Mrs. Indira Gandhi to be a capitalist rightist? 
Does he consider the Acting President to be a 
capitalist rightist ? What does he mean 
thereby ? People cannot have it bothways. He 
cannot get the maximum advantage out of this 
Government by continuing as a Minister of 
State and then start propagating all kinds of 
things against the Constitution. Therefore, I 
demand that he be dismissed immediately and 
through you I would like the Prime Minister 
to take notice of this. 
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SHRI    BHUPESH    GUPTA :    Mr. 
Vice-Chairman, we have listened to the mis-
conceived political speech of our friend, Mr. 
Lokanath Misra. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : You will have your chance 
when you will be replying. 

SHRI BHUPESH GUPTA : I am not 
replying now. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Then wait for a while. Now 
Mr. Mandal. 
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SHRI BHUPESH GUPTA : I do not 

wish to speak much on this because the other 
points will hi covered by my friend, Shri 
Achuta Menon. I have risen only to invite the 
attention of the Government to one or two 
points. I ignore the speech nade by my friend, 
not out of disrespe t towards him but because 
he was whe ly irrelevant in this matter—1 
refer to he speech of my friend Mr. Lokanatl 
Misra. I thought he was in the moo of a comic 
show. I am sure that if it vas his performance 
in the streets, he mi st have been a box office 
success. We are not discussing comics here. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Yo i make a complete speech 
because eac I Party will have only one 
speaker. 

SHRI BHUPESH GUPTA : It does not 
matter. That is not the rule, others can also 
speak. I would like to say that as far as the 
Force is concerned it is absolutely outs de the 
Constitution in a moral sense. H is possible 
for the Government to pa t such a law and I 
am not saying that it is constitutionally illegal 
but the fac remains that law and order is the 
exclusive subject of the States and the Certral 
Reserve Police Force and certain tther Forces 
of the Central Governmen have been created 
to interfere in the i ternal affairs of the States 
and with th; autonomy of the States. That is 
oui objection. That is why we think that ihis 
force should not be supported or sa ctioned 
money and surely it must not b,: allowed to 
expand. 

in fact it should be wound up. If my friend 
thinks that the Central Reserve Police Force is 
needed to deal with a bloody revolution, he 
has neither understood the Police Force nor 
has he understood the revolution. He has only 
shown some calculated ignorance—I will not 
put it as real ignorance but a studied 
ignorance—on the subject because he had to 
say something of that sort. Now the 
background in which the Force is operating is 
quite interesting. The tendency of the Central 
Government is to interfere in the internal 
affairs of the States and use every opportunity 
and occasion to do so. Presently I will invite 
your attention to a letter written by M.O.H. 
Farook, Chief Minister of Pondicherry. It is a 
D.O. Letter No. Nil. dated 17th luly 1969, 
written to Mr. Chavan, the Union Home 
Minister. That only shows how the Central 
Government is behaving with the State 
Governments and it comes from a Chief 
Minister, may be it is a smafi State but that 
does not detract from the seriousness of the 
matter. He says : 

"I understand that the  C.B.I, has 
been instructed by the Ministry of Home 
Affairs to investigate into the assault of 
one Sowri of Karaikal. The incident 
happened at Karaikal and the 
Superintendent of Police, Karaikal has 
made a thorough investigation in the matter 
and found that the said allegation is 
baseless. It appears to me that the same has 
been motivated by some disgruntled 
politicians to defame the ruling party. 

In this connection I am pained to note 
that the above investigation has been 
ordered by the Home Ministry without 
consulting the Chief Minister and without 
obtaining any report from the Government 
of this Union Territory. I do not know 
whether this matter has been brought to 
your notice before ordering for such in-
vestigation. Further I do not also want to 
stand in the way of investigation by the 
Government of India in such matters. But I 
feel that it should have been done after 
consulting the Chief Minister of this 
Territory for the reasons that the manner in 
which the investigation has been ordered 
has created political repercussions here..." 

"The Leaders of the Opposition Ptrties 
have taken advantage of the above position 
and they have started 
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[Shri Bhupesh Gupta] 
voracious propaganda stating that myself 
and my Cabinet colleagues have been 
overruled in the matter by the Central 
Government in ordering the above 
investigation. I hope you will qui te  
appreciate our feelings due to this 
propaganda. Hence I bring the above 
factors to your notice. 

With   regards. 

Yours sincerely, M. O. H. FAROOK". 

Now this letter is from Mr. M. O. H. Farook, 
Chief Minister, Pondicherry, to Mr. Y. B. 
Chavan, Union Home Minister, and the letter 
speaks for itself, and it is that the Central 
Government investigates into affairs in a State 
in regard to matters which relate to the State 
Government without even a courteous 
reference to them, and the Chief Minister has 
to launch a complaint with the Union Home 
Minister here. Now this is the mentality which 
is developing in !he Union Ministry. 

In this connection the same Chief Minister 
also made a public statement; I have got a 
copy of the statement. There he has said : 
"Under these circumstances, the interference 
of the Central Government in the law and 
order problems of this territory without even 
consulting the State Government or the 
Ministry is to be condemned. The sending of 
teams in the name of Central Investigation 
Bureau without even consulting the State 
Government shows that the elected Governn 
being treated with scant respect, and this act, 
besides being totally undemocratic poses a 
threat to the people of this territory. It is 
unfortunate that the Central Government 
have a responsible Department like the 
Central Bureau of Investigation with a view 
to satisfy the whims of the local Congress 
Party. The Central Government should at 
least in future desist from such interference." 

He further revealed that he has written 
to the Union Minister for Home Affairs 
lodging his protest in the matter. 
T have read out from the statement. What 

does it show ? It shows that the Central 
Government functions in this manner over the 
heads of the State Governments, disregarding 
the provisions of the Constitution, taking 
things from out of the domain  of a State 
Government 

into (he ir  sphere of operation, even without 
consulting the authorities in the State 
concerned. 

Now I would like to know, well, whether to 
promote such a thing the Central Reserve 
Police is being used and kept m the various 
States. Many of the States do not want the 
Central Reserve Police —the West Bengal 
Government does not want it—and yet they 
have been kept there. Although they have said 
that they will not be deployed without the 
consent of the State Government concerned, 
what has been happening, you know. Tn West 
Bengal the telephones of the Chief Minister 
and all other Ministers are being tapped by the 
Centre and we have been knowing it: they are 
being regularly and systematically tapped, and 
it is impossible for the Ministers to function in 
the State. I am sure the Chief Minister of 
Orissa is not being spared despite his great 
sympathies for the vested interests. Anyway, 
as far as we are concerned, in West Bengal the 
Ministers' telephones are being tapped and the 
Chief Minister', telephones are also being 
tapped by the Home Ministry, and, I know, 
some day more facts will come to light, and I 
should think that the West Bengal 
Government should make this known through 
the floor of the Assembly and otherwise how 
their telephones are being tapped.    Number 
one. 

The other; several Forces are being run, the 
Central Reserve Police—the Railway 
Protection Force of course is there—the 
Border Police Force under Rustomji, and the 
Industrial Security Force has also been 
created and kept in the States. Mr. Chavan, 
we thought, H as not concerned with the law 
and order of a State as such. It is the res-
ponsibility of the States, and I am sure he is 
not the Defence Minister of country, nor a 
military man. But he has got all kinds of 
Forces. Some day, we believe he may demand 
the Army, the Navy, the Air Force and 
everything else to be placed at his disposal. 
Now this is the position. Now this is hap-
pening, and you know from the . .. 

SHRI IOKANATH MISRA : We are told 
you are trying to take away the C.B.I, from 
him.    Is it so? 

SHRI BHUPFSH GUPTA : I do know 
about that. I do not know, it may be 
somebody else. The issue is not who holds the 
Departments. The issue is how the 
Departments are used. 
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It is now known to the West Bengal United 
Front Go^ jrnment that during an entire period 
i f twenty years the intelligence was oi 
ganised only against the Left parties; th  
intelligence was not organised against 1 ie 
Congress Party at all. Because of tl at there 
was corruption: there was bl ickmail; there 
were many methods of nalpractices indulged 
in by the Congress leaders, which is why they 
have gone dcvn. But it has been revealed thai 
the entire outfit of the Government of W :st 
Bengal under the Congress was directed 
against the Opposition Parties an- not at all 
against the Congress Party. Vhy ? Let them 
explain. Now today we find that the Central 
Reserve P )lice is being kept in the State in 
order o pressurize and bully the State Governn 
ent and to keep them under constant thr:at of 
immediate ope-rjtion from Delhi We know 
how the Central Reserve P llice Force was 
called to suppress people's action, especially 
when they thought of dismissing the Ministry: 
in fact, they dismissed the United Front 
Ministry. It is always a standby for the Central 
Government. It is not used, at least the State 
Government do not thir t that it is used, for 
very  good reason;. 

SHRI S. S. MARISWAMY : I want a 
clarification. If s >me other people, who have 
come to power in certain States, because of 
their i leological affinity with various other 
nat ons outside India, indulge in some sort of 
anti-national activities, who would take care 
of them ? 

SHRI BHUPI SH GUPTA : My friend, Mr. 
Maris wa my, for whom I have got the gre; 
test regard, is answering a question wl ich 
reminds me of the write-ups in the Swarajya" 
by an eminent leader of tie country. He is in 
his old age but w ites all kinds of things, you 
know. The same thing is repeated here by you. 
Well, that Government has been elected by 
the people trouncing the Congress. 

SHRI S. S. MARISWAMY : They stand in 
the name of the Constitution when they stand 
for election, but after getting into pow< r they 
want to take a stand against the Constitution. 

SHRI BHUPESH GUPTA : That again. 
Mr. Vice-Chairman, is rather intriguing to me. 
He says that when we stand for the election 
we stand for the Constitution and after getting 
elected we stand against the Constitution. 
Now you have seen ne, many of you  have 

seen me for sixteen years here. How many 
Constitutions I have killed? I am killing my 
own physical constitution —I am very nearly 
killing it. But I have at no  time killed 
anything here. 

SHRI S. S. MARISWAMY : When the 
Congress amended the Constitution seventeen 
or eighteen times killing it thereby, you were 
supporting the Government. 

SHRI BHUPESH GUPTA : Again Mr. 
Masani's philosophy, you see. Between 
Rajaji's philosophy and Mr. Masani's 
philosophy my friend is being tossed about. 
You extricate yourself from it and you will 
see the position. {Interruptions) Of course, 
the Constitution was amended, for good 
reasons sometimes and for bad reasons at 
other times. 

SHRI S. S. MARISWAMY : Mr. Vice-
Chairman, I want your protection. He is 
always indulging in guerilla tactics. I asked 
him a simple and straightforward question. 
Instead of answering that question, he is 
referring to Raiaji, Masani, and saying this 
and that> What is all this ? Let the hon. 
Member answer my question. 

SHRI BHUPESH GUPTA : My friend 
thinks I am indulging in guerilla tactics. Why 
should I?... {Interruptions) 

SHRI S. S. MARISWAMY : You do 
not answer me straight. You go in a 
roundabout manner without answering me. 
That is why I said "guerilla tactics". 

SHRI    BHUPESH    GUPTA :    You 
came to ask this from me via Rajaji and I also 
travel the same route to reach you; nothing 
else. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Now you please wind up. 

SHRI   BHUPESH   GUPTA :   As   I 
said, this is sheer bunkum—wrecking the 
Constitution. Who is wrecking the Con-
stitution ? If any party has shown proclivities 
for wrecking the Constitution, it is the 
Congress Party. 

SHRI S. S. MARISWAMY : During the 
British days the Congressmen took an oath 
and went to office with a view to wrecking the 
Act. That was during the British regime, not 
when we had our own Government. 
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AN HONOURABLE MEMBER : This 
Conslitution of India, was it put to the 
elected representatives of India ? 

SHRI SUNDAR SINGH BHAN-DAR1 
(Rajasthan) : Now they are not wrecking it; 
they are amending it. 

SHRI BHUPESH GUPTA : No, no. 

. SHRI SUNDAR SINGH BHAN-DARI : 
We are amending it in Parliament. 

SHRI BHUPESH GUPTA : They are 
misusing the office of Governor. 

SHRI SUNDAR SINGH BHAN-DARI : 
That is another thing. That is not  wrecking. 

SHRI  BHUPESH   GUPTA :     It   is 
wrecking. 

SHRI SUNDAR SINGH BHAN-DARI : 
It is not wrecking. Misusing the office of 
Governor and wrecking the Constitution are 
different things. 

SHRI BHUPESH GUPTA : Constitution 
is not a book. Constitution is a system 
incorporating the norms and functions of the 
State, and the relations between the various 
organs of the State and the State and people. 
Now the moment you use the Governor—
you have also said it—for serving your party 
ends, then you are wrecking the Constitution. 

SHRI SUNDAR SINGH BHAN-DARI : 
It is misusing. 

SHRI BHUPESH GUPTA : There you are 
wrecking the Constitution. 

SHRI SUNDAR SINGH BHAN-DARI :   
Misusing. 

SHRI BHUPESH GUPTA : Well, 
misusing ? Quantity changes into quality; if 
you go on misusing it in this manner time 
and again, it is wrecked, it is subverted. 
Nobody takes the Constitution in one hand, 
and a hammer in another, and says, "I am 
wrecking it; I am wrecking it." It is not done 
like that. The Constitution is first eroded and 
attacked and then, gradually, its substance 
made less and less. Whatever is positive  is 
degraded   and  thrown  away 

from it, and only the form 3 P.M. 
remains.   That  is how  in  some 

countries under certain constitutions, 
constitutions have been wrecked. Everybody 
knows that Hitler wrecked the Weimar 
Constitution without making even a single 
amendment of the Constitution. 

SHRI S. S. MAR1SWAMY : He was 
a dictator. 

SHRI BHUPESH GUPTA :   And the 
Weimar Constitution was supposed to be a 
liberal democratic constitution. 

SHRI S. S. MARISWAMY : Do you 
support Hitler and applaud him for that  
action ? 

SHRI BHUPESH GUPTA : Mv friend 
from the Swatantra Party should know that 
the Communist Party was the first to raise its 
banner against Hitler and a big part of 
Germany is now under socialism today. Your 
history is failing you now. 

SHRI S. S. MARISWAMY : Not at all; my 
history is all right. 

SHRI  BHUPESH GUPTA :   So   lei 
us not talk about the wrecking of the 
Constitution. Nobody has said that. The 
hullabaloo is created by the bij wreckers of 
the Conslitution themselves. Who else are the 
greatest wreckers of (he Constitution than Mr. 
Nijaliogappa, Mr. Atulya Ghosh and Mr. S. K. 
Patil ? Mr. S. K. Patil the other day made a 
speech at the Rotary Club on the 24th of this 
month. And how did he show respect to the 
Conslitution ? 

SHRI SUNDAR SINGH BHAN-DARI :   
We are discussing the C.R.P. 

THE VICE-CHAIRMAN (SHRI D. 
THENGAR1) :   You must finish now. 

SHRI BHUPESH GUPTA : I am finishing 
because these people raised this point.    I 
have got it here. 

SHRI S. S. MARISWAMY : Even the file 
he carries is red. 

SHRI    BHUPESH    GUPTA:    The 
banks have been nationalised under the 
Constitution by Mr. S. K. Patil's own 
Government. But to the Rotary Club audience 
he said : 

"They might go about nationalising 
everything in their reach. They might even 
nationalise  marriages". 

Is that the way to respect the Constitution ? Is 
that the way to respect the party and the 
Government of the party to which he belongs, 
of whose syndicate he is the prominent 
member ? 

SHRI LOKANATH MISRA : But, Mr. 
Bhupesh Gupta, there is nothing un-
constitutional about whatever he has said. 
What he has said is if the Government   goes  
at  the  pace  at  which  they 
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are  going in  favcur  of  nationalisation 
some  day they  m ght even  nationalise 
marriages. What    is    unconstitutional 
about it ? 

SHRI BHUPEST GUPTA : Because it 
shows the grea est disrespect to the 
Constitution. 

SHRI   LOKAN \TH   MISRA : Not 
to the Constitutio i; to the party. He may have 
utter ci ntempt  for hisown 
party. 

SHRI BHUPEST GUPTA : The report 
goes on to sa ' that Mr. S. K. Patil stated his 
considered view that public opinion in the 
country was being raped. When the banks w 
re nationalised in response to public op nion, 
the great champion, Mr. S. K. Patil, the self-
styled founder of demoo acy in India, the man 
who raved at Bant alore, says the masses are 
being raped. I cannot imagine a greater insult 
to the masses committed by a man in the 
name of giving a lecture on Constitut on. You 
read this speech. I think tr e Rotary Club 
speech of Mr. S. K. Pati1 should be circulated 
as a scandalous. : currilous, filthy, foul, most 
destructive speech that one can imagine. 

SHRI ABID UT (Maharashtra) : That is 
what the Communists are: all that. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, th it is why I say... 

SHRI SUND/R SINGH BHAN-DARI : 
Your die nonary seems to fail you. 

SHRI BHUPE.'H GUPTA: I am surprised 
that the very gentlemen who are supposed to 
hi the custodians of the Constitution for he 
last twenty years are subverting it, wrecking 
it, violating it, disgracing it. defaming it hv 
their actions and cond ict and they had the 
temerity to «et up at the Bangalore session 
and harangue to the nation that others are 
wreck ng the Constitution. The wreckers of he 
Constitution sit in the Treasury Benches. If 
thee are people who wreck the Constitution 
they are in the Congi:ss Party and those 
people have no espect to their own party 
constitution and how can you expect them to 
have respect for the Constitution of the cou 
itry ? Otherwise how can you imagine 1 le 
decision taken una-nimouslv at the / ICC of 
which Mr. S. K. Patil is a mer iber could be 
assailed 

by the hatchetman of reaction at the Rotary 
Club who accused the Government of raping 
the masses and compared nationalisation of 
banks scurrilously, to our everlasting shame, 
with nationalisation of marriages ? This is 
how filthy counter-revolutionaries like Goeb-
bels and Goering had spoken in the past and 
for that had been spat upon by mankind and 
had been obliterated.  But their spirit seems to 
live in Mr. S. K. Patil who at least in his 
physical appearance resembles Goering 
undoubtedly and I can imagine a Swastika on 
his.. . 

SHRI S. S. MARISWAMY : Sir. my hon. 
friend, Mr. Bhupesh Gupta, used a word just 
now; he said they must be obliterated. How 
could he say that ? And secondly it is really 
surprising for us to see that Mr. Bhupesh 
Gupta has become the custodian and protector 
of the Congress Constitution. 

SHRI BHUPESH GUPTA : So many 
surprises there are. Now you decided to give 
your second preference votes to Mr. Sanjiva 
Reddv.    I am not surprised 
at all. 

SHRI   LOKANATH   MISRA :    We 
decided to cast our second preference votes to 
Mr. Sanjiva Reddy when we found that you 
have become the A.D.C. of the  Prime  
Minister. 

SHRI BHUPESH GUPTA : Whatever you 
might say, we are not going to cast our votes 
second preference or 100th preference. You 
have announced without even being asked by 
Mr. Sanjiva Reddy that your second 
preference votes will go to Mr. Sanjiva 
Reddy. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : You must wind up now. 

SHRI BHUPESH GUPTA : Now. Mr. 
Vice-Chaiman, I have been interrupted so 
much. I am winding up. When I wind up I 
wind up. Therefore I say, let them not talk 
about wrecking of the Constitution. This lip 
talk must end. As far as the Congress leaders 
are concerned, after all they are past-masters 
in wrecking everything including themselves. 
They have wrecked their own party. They 
have wrecked the Congress Party itself. We 
did not wreck the Congress Party. It is they 
who have wrecked it. 

SHRI       CHANDRA       SHEKHAR 
(Uttar Pradesh) : What are you saying? The 
Congress Party is as solid as it was. 
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SHRI    BHUPESH    GUPTA:    Mr. 
Chandra Shekhar, you have reason to be 
optimistic and confident because some of 
your good points are gaining ground: but the 
fact remains that the Congress Party was 
much bigger and much greater lhan it is 
today and if some people have gone out of 
the Congress Party it is because the wreckers 
are there at the top. Ask your Mr. Atulya 
Ghosh; he will give an object-lesson on how 
to wreck a party organisation. 

SHRI CHANDRA SHEKHAR :  But 
all of them will come back. 

SHRI BHUPESH GUPTA :   But   as 
they come back they will bring Masanis 
with them and then you, Mr. Chandra 
Shekhar, will have to take the exit gate. 

SHRI CHANDRA SHEKHAR : Mr. 
Bhupesh Gupta, you are suffering from 
some illusion. Times are coming when 
Masanis will have to go out of the Congress 
Party and men like Bhupesh Gupta, 
Rajnarain, Mulka Govinda Reddy and others 
will have to come to the Congress Party. 

SHRI    BHUPESH    GUPTA :     Mr. 
Vice-Chairman, he had invited us to enter 
the Congress Party. 

SHRI SUNDAR SINGH BHAN-DARI : 
He has already gone into the Congress 
Party. 

SHRI BHUPESH GUPTA : We shall 
more readily enter Hell than go into the 
Congress Party headed by the Congress 
Parliamentary Board whose plots are 
masterminded by the Syndicate. Mr. Chandra 
Shekhar, I am very glad that you are today 
under no threat of reprimand. That is great 
satisfaction to me because today you are for 
the time being at any rate in a position to 
exercise your fundamental right in Parlia-
ment without hein<! ambushed by Mr. 
Morarji Desai or somebody else and called 
upon to explain the very legitimate conduct 
of yours in the House. Time has shown that 
you have been vindicated and the man who 
wanted to reprimand you has been thrown 
into the dustbin of history never to rise again. 
Mr. Vice-Chairman, I sit down. Therefore, I 
say that the Central Reserve Police Force is 
an instrument in the hands of the Central 
Ministry for its pressure tactics, for its 
interference in the autonomy of the States, 
for its malpractices and various other 
activities and wc   cannot   allow the   Central  
Reserve 

Police Force to be expanded by eight 
battalions costing an extra sum of Rs. 5 crores. 
We do not think it is the function of the 
Centre. If the State Government is not in a 
position to look after law and order, help the 
State Government to develop its agencies by 
giving necessary aid. instead of tapping the 
telephones of Chief Ministers, putting your 
agents to spy on the State Ministers. Instead of 
doing that, help them. This is all that I have to 
say. I oppose this Bill as an atrocious 
measures betraying the attitude and mentality 
of the Central Government under Mr. Chavan 
and the Home Minister in particular. 

SHRI BRAHMANANDA PANDA (Orissa) 
: Mr. Vice-Chairman, I have a submission to 
make. They were talking about preference 
votes. I would rather say that those who have 
a personal preference, they have always a 
second preference. Those who have a political 
preference have no second preference. Let me 
make it clear on behalf of the Jana Congress 
that we have a personal and political 
preference which has not any second 
preference. 

SHRI    BHUPESH    GUPTA :     For 
whom is that preference for ? 

SHRI BRAHMANANDA PANDA ; It is 
for Mr. Giri. 

SHRI BHUPESH GUPTA : Thank you 
very much.    It is a good thing. 

SHRI ABID ALI : Mr. Vice-Chair-man, the 
matter is much more serious, the Bill under 
discussion, and jokes and references to matters 
which have no relevance to this particular 
subject-matter, have been indulged in here to 
divert the attention of the Government and of 
the country. These are frivolous natters raised 
in order not to take this particular item with the 
seriousness it deserves. It is not a question of 
the State or the Centre, this party or that party. 
The question is : who is to prevail here—the 
anti-national elements existing for the good of 
their foreign masters or India as a nation, its 
interests and all that it stands for? What has 
been happening .in these few months has a bit 
shaken my confidence also. I am very much of 
an optimist. I believe in the strength of the 
nation and I want it to prosper. But our 
behaviour, for some years the behaviour of 
Congress Governments in having a sort of 
mania abom democracy and its requirements, I  
has  in a  way come in the way of dis- 
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charging their dut as, so as to curb the anti-
national elem ;nts. And what we are seeing 
today i<- the result of that, no on the par of 
the Government. The hon. Member was 
referring to some tapping of telephcnes. 
Certainly the Central Governme it is not 
interested in knowing what th Ministers talk 
or what the Chief M nisters say on phone. 
Whatever be the troubles between the 
members of the co nmunist parties them-
selves, whether CI ina-followcrs or Russian-
followers, out thing is certain that they are 
anti-India i, anti-national. There is no doubt 
about t. So, it is a quarrel between themselvi s 
and their men in the telephone dep irtment 
may be tapping the telephon • of one 
individual against another an I keep their 
Ministers or party bosses iiformed of what is 
happening. Take t As unfortunate, ghastly 
violence on the border of Bengal and Bihar. 
With regaid to that three Ministers from 
Bengal went there i and they have issued a 
statement saying that the police had inform 
ition, but did not act. They said : This much 
we are saying publicly that the police had 
information hours before the ii cident took 
place, but they did not act. The rest, they say, 
they are writing confidentially to the Chief 
Minister. Ii is much more than this. My friend, 
ho has just spoken— of course, we havi to 
maintain decorum by saying 'my friend'—the 
hon. Member was talking al out second 
preference and third prefereice. The other 
day-he was praising M . Giri so much. Then, 
T asked him this When Mr. Giri is such a 
good man, a patriot and one who 

ndergone si much suffering and 
sacrifice, accordin to him, when he was 
nominated by th  Congress Party to contest 
the election of Vice-Presidency, he and his 
partv ought to have voted for Mr. Giri, if h  is 
such a good man. 

lid they not vote for him ? They did 
not vote for Vfr. Giri then. Now. because the 
Cong- :ss has not nominated him for the 
Presidency, Mr. Giri has become a good man. 
That is their standard of assessment and the 
way of assessment. We (o not follow that. We 
see it according io the requirements of ;he 
country, who is fit for a particular post and 
accordin rlv we nominate whom we find to be 
fit.   (Interruptions). 

SHRI P. C. MITRA : Why do you object 
to that ? 

SHRI ABID vLI : We nominated him for 
Vice-Pi esidency because we found that  he  
w is fit  for that.   Now, 

we have nominated a person whom we think 
is the most competent person for that 
particular post. 

With regard to this particular item, I would 
request the Government to realise that the 
time is coming, be ready, when they will 
have—the sooner they do ii the better—all 
these anti-national elements, whether they are 
Ministers or Chief Ministers, wherever they 
may be... 

SHRI BRAHMANANDA PANDA : Let 
them be thrown into the Arabian Sea—you 
would say. 

SHRI ABID ALI : You take them and you 
yourself go there. Whatever they may be, take 
action against them, strong action against 
them. Avoid what is happening or what 
happened in Korea. Avoid what is happening 
in Vietnam and such places. Avoid that. If 
you want to avoid that and save this country, 
then take action, immediate action and 
effective action. Democracy should be there. 
Democracy must prevail. Democratic 
methods should become strong. These anti-
national elements should be liquidated as 
soon as possible. Otherwise, the nation would 
be in difficulty. 

SHRI BRAHMANANDA PANDA : On a 
point of order. Mr. Abid Ali might remember 
it. During the last session or the one before 
the last session he put a question whether the 
Hindu Maha Sabha and the Jamat-e-Islami 
were anti-national organisations or not. I 
wanted the Home Minister to justify and say 
who is anti-national. He said that only those 
parties or individuals who thought and spoke 
on those lines. To that extent they are anti-
national so far as secularism is concerned. So, 
when he says that all the anti-national 
elements should be thrown out of India into 
the Arabian Sea or elsewhere, I would request 
him to classify and say who are the anti-
nationals which Mr. Chavan could not justify 
or say that this particular party or individual is 
anti-national. 

SHRI ABID ALI : If Mr. Chavan has siid 
something different, I do not hold any brief 
for him. 

SHRI BRAHMANANDA PANDA : 
Now, he forgets it. 

SHRI ABID ALI : I was speaking about 
the anti-national elements. He knows who are 
the anti-national elements.    If   the   hon.   
Member   wants 
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sit with him for hours  together  and  
convince him  that these communists are 
anti-national. 

SHRI  BRAHMANANDA PANDA : 
You contradict the Home Minister. 

SHRI ABID ALI :   I will contradict 
anybody who is wrong and say whai  I feel, 
according to me, is right.    Therefore,   why  
this  hesitation   about  t ak ing  action 
against those who are definitely, who are 
according to their own admission,  
propaganda, literature and action, anti-
national?    There    should    be    no quarter 
for them in any sphere of activity,  in  the 
political and social  life of this country.    Our 
friends are objecting to the Reserve Police 
Force being there, but it is very necessary to 
protect   the national property and the 
national interests.    National interests are 
much greater and more valuable than national 
property.     National   interests  have   to   be 
protected.    It has been seen how effective 
action was taken in  1964 in Jam-shedpur  
and   Rourkela   when   the   Reserve Police  
Force was helpful  to   the local  authorities to 
maintain order.   In Ranchi  in  1967 when  so   
many   coldblooded  murders  took place 
when the opposition parties were in the 
Government in Bihar—of course a stage 
came when the Military had to be called, but 
if the  Reserve   Police  Force  had  been sent 
there earlier, those murders would not have 
taken place.   At Durgapur and Cossipore it 
was very necessary for the Central 
Government to  put there their Reserve   
Police   Force.    Otherwise   all these would 
have been destroyed.  Why ? Not by fire or 
anything.   There is a design  of these   anti-
national  elements  in this country.    They  
are not concerned with prosperity, they are 
not concerned with wages, ibey are not 
concerned with the employees, they are  not 
concerned with their bonus and prosperity.    
They are  concerned with  destruction  so  
that there should be poverty in this country. 
The  more  poverty   becomes   prevalent here 
the more they feel they will have chances to 
prosper.    By this particular programme of 
theirs they  want everything  to  be   reduced   
to   ashes.     Then their talk   of    revolution,   
they   hope, would materialise.    I am sure 
the Government of India by this time has be-
come Certain that the time has come for them 
to act more vigorously and without any 
reservation. 

The Chief Minister of West Bengal said 
the other day, perhaps the dav before 
yesterday, that the High Court ruling has 
demoralised the police. 

AN HON. MEMBER : Deputy Chief 
Minister. 

SHRI ABID ALI : The Deputy Chief 
Minister is the de facto Chief Minister. The 
Deputy Chief Minister has said that the High 
Court ruling has demoralised the police. The 
High Court may condemn them, but he 
assured the police, "their condemnation will be 
immaterial so far as our relations with you are 
concerned; those whom we think are doing 
their job well will be promoted". That is what 
the Deputy Chief Minister has said. Their 
party organ from Trivan-drum, published on 
the 25th, says that the Ordinance would only 
strengthen the party's views on the 
Constitution and the judiciary which it said 
only protected the vested interests. They have 
said that the judiciary also protects the vested 
interests. They have got this attitude. It is not 
that some Chief Ministers or some members of 
the Communist Party from the other House are 
saying that they want to break the 
Constitution. That is the purpose of their very 
existence. They exist for that purpose. They 
have been proclaiming that always that they 
have no belief in it. That has been sufficiently 
demonstrated by several of their actions. My 
submission is, and again and again I have been 
repeating to the Government : kindly have a 
little sense of responsibility towards the 
Constitution, towards the countn , so that you 
should act and you should not get caught 
napping. 

This    particular   measure I very   much 
support  and   I   hope  that  Government 
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will not wait for further deterioration of the 
law and or er situation which is very much to 
the letriment of the interests of this count y 
and which is more and more giving support to 
the opposition parties, bee; use they want the 
police to become inpopular, the police to 
become disgrur tied, that the people should be 
violent that they should come to a mood to 
destroy and burn houses, derail the trains and 
kill the people. Gradually and gradually they 
are planning for i le people to become 
violent, violent and more violent, so that law 
and ordt r may be preserved. The gentleman 
wh. i had just spoken was so much concerne I 
about this and said that it was the i oncern of 
the State Government. Wh :re is law and 
order in some of the St tes ? Who wants to 
keep law and ord r ? Who is interested in law 
and o r ' e r?  They are interested in revolution, 
violent revolution, anarchy and all tb»t, so that 
the democratic system, tht democratic institu-
tions, all these Parliament and Assemblies, 
everything, become a farce and ultimately 
they h, ve their own way. They go on bully 
ng this Government, they are putting o much 
pressure on this Government. If Government 
is going to submit to their pressure and 
bullying, ultimatel t they are the winners. I 
hope the day will soon come when the Home 
Minister, the Prime Minister and her 
colleagues and those who are in respons ble 
positions will realise all this and a :t. 

SHRI BHUPESH GUPTA : He should 
have told \ au that vesterdav an INTUC 
leader k'i led a CPM M.'L.A. He was shot in 
1 lerara. He has succumbed to his ii juries. 
Our friends with blood of th opposition in 
their hands are speakin ; like this. 

SHRI ABID AII : He is a killer. Is it not ? 
He is a nv rderer outside. Here he talks one 
thing. Outside he goes and talks another thin 
:, organises murders. I charge him with 
nurder. He has been convicted by a co irt as a 
criminal. 

SHRI BHUPESH GUPTA : I was several 
times chaged with attempt to murder under 
the British. 

SHRI ABID ALI : The person who has 
been convictec by the court as having 
committed a crime is a criminal. What else is 
he ? 

SHRI BHUPES I GUPTA : You are not a 
criminal ? 

SHRI ABID ALI : I was convicted. I was 
in jail for years and years. That was for 
trying to drive away the Britishers. He was 
helping the Britishers to remain in India. In 
1942 he was organising demonstrations, 
processions and meetings to keep the 
Britishers in India. He is a traitor. 

SHRI BHUPESH GUPTA :   He   has 
called me a traitor. A fool calling somebody 
a traitor, nobody takes him seriously or 
bothers about it. 

SHRI ABID ALI : He is a criminal —a 
traitor. 

SHRI U. K. LAKSHMANA GOWDA 
(Mysore) : Mr. Vice-Chairman, this Bill 
mainly proposes certain reorganisation in the 
existing set-up of the Central Reserve Police, 
and to that extent I am prepared to lend my 
support to this Bill. While saying that, I would 
make it clear that I hold that the question of 
law and order is entirely a State subject and 
there should not be any interference by the 
Central Government or any other authority in 
it. The Central Reserve Police, according to 
me, is a police force which is well equipped 
and properly trained and kept in reserve for 
any necessity which might arise anywhere, 
either in the States or in the Union Territories, 
which is to be used only and specifically at 
the requisition of the State Governments 
concerned. I really cannot understand why 
there should be such an objection to its re-
organisation which has been proposed in this 
Bill. All that the Bill proposes is that the 
Reserve Police may be made more efficient so 
that there may be a better method of 
command. There are certain changes in the 
nomenclature and the recruitment which have 
been proposed. This is certainly necessary 
when you do want to have a police force 
which is going to be a Reserve Police and 
which will be in the service of the people. 
And the States, whenever there is any 
disturbance of serious nature, can requisition 
the services of this force. Particularly when 
faced with so manv communal disturbances as 
in the recent past, it is often necessary for the 
State Governments to handle these, when their 
own forces may be inadequate and they will 
have to requisition the services of a more 
efficient police force. To that extent I cannot 
understand why there should be any objection 
to it. -It is true that in the recent past there 
have been j some clashes of opinion between 
the States  and the Centre with regard to 
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[Shri  U.  K.  Lakshmana Gowda] 
the stationing of the Central Reserve Police 
Force in the States. Particularly in West 
Bengal area some incidents have taken place. 
But that does not mean that we should not 
have a proper C.R.P. force. Any differences 
of opinion on this have to be resolved 
between the States and the Centre. That 
actually revolves round the question of the 
sphere of activity of the Centre and the 
States. Sir, I am not here to say that the 
autonomy of the States should be curbed. 
Certainly, in a federal set-up the States do 
enjoy a great amount of autonomy and the 
maintenance of law and order is the 
principal thing for the States. 

Sir, according to this Bill, the Central 
Reserve Police Force is being made very 
efficient and, as some speaker suggested 
yesterday, some organisational changes to 
make it a permanent force should be 
brought in. As at present many of the 
officers there are being deputed from the 
State Reserve Police which could be done 
away with. On the other hand, it should be 
fully centrally recruited. Such a Force, as 
already a speaker referred to, will be of a 
national character and it should never be 
swayed by State or provincial feelings. 
Therefore, a Central Reserve Police Force is 
very necessary. 

The question of its constitution and other 
aspects have already been debated in this 
House. Nowhere it is said that the Central 
Reserve Police should be forced on a State 
against the wishes of the State Government 
concerned. If any such instance has taken 
place it is , regretable. The Central 
Government should see to it that the Force is 
not utilised for such purposes. Certainly, the 
intention should not be to make use of the 
Force for breaking strikes or similar 
demonstrations in the State. 

The hon'ble Shri Lokanath Misra was 
referring to the question of its use in the 
case of a revolution. I am sure an organised 
body like the Central Reserve Police Force 
may be helpful in such situations. But if it 
is really a revolution, if the country does 
want a change, the change will come and 
shall come whether there is a Central 
Reserve Police Force or not. Therefore, to 
that extent his objection is irrelevant. 

I cannot understand why our friends 
from West Bengal object to the stationing of 
the Force. As I said, the C.R.P. Force will 
be made available to them as and when they 
require it.    If   the 

West Bengal Government have no intention to 
make use of it, there might be other 
neighbouring States which might be interested 
in taking their services tor putting down anti-
social elements oi putting down communal 
disturbances. I think for such purposes the 
Force should be made use of not for any poli-
tical purposes, I feel that we should support 
the reorganisation proposed in the Bill. I have 
nothing else to add. Thank you. 

SHRI CHITTA BASU (West Bengal) : Mr. 
Vice-Chairman, Sir, I rise to oppose this 
particular Bill and in doing so I want to draw 
the attention of this august House to the 
historical background of this piece of 
legislation. 

Mr. Vice-Chairman, Sir, from the 
report of the Home Ministry for the 
year 1968-69 the history of this Central 
Reserve Police Force can be traced. On 
page 47 of the report it has been star 
ted:—
 
! 

"The Central Reserve Police, formerly 
known as the Crown Representative's 
Police, was first raised in 1939 with the 
strength of one battalion for assisting the 
former Indian States in the maintenance of 
the law and order in the Princely States." 

It is, therefore, very much clear that the 
Central Reserve Police Force which the 
Government of India has already raised is the 
continuation of the Crown Representative's 
Police which was set up only to assist the 
ruler of the princely Stales in the matter of 
maintenance of law and order. Mr. Vice-
Chairman, you will, I think, agree with me 
that during this freedom struggle movement in 
the States, the Crown Representative's Police, 
the C.R.P., was used to subdue the freedom 
movement of the country and this 
Government continues that heritage. They 
have forgotten that the situation, both 
politically and otherwise, has vastly changed 
after the attainment of freedom. 

If you look at the Constitution of our 
country you will find that there is no provision 
which provides powers for the Union 
Government to raise a permanent police force. 
It is only within the State legislation that the 
State Government can raise a police force, 
strengthen it and use it for the maintenance of 
law and order within the State. The Con-
stitution is very clear to say that law and order 
is exclusively a subject for 
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the State and, unli ce any other Constitution of 
the work , the Union Government has got no 
scope to raise a permanent police fore;. Of 
course, many jurists have pointe 1 out that this 
kind of police force can be raised by the Union 
Governmeni under the residuary powers of the 
Constitution. It is surprising that such a l 
important power is not authorised by any explicit 
provisions of the Const ution, but they raise it 
under the residi ary powers. Therefore, Mr. Vice-
Ch irman, Sir, it is not called for; it is n it 
constitutional, and therefore, I am thoroughly 
opposed to it. 

Again,   if you   ook  at  the  problem from 
the point ot  view   of   feasibility, I  can  say  
that   t lis   Central   Reserve Police Force cann 
it really help in the matter of  maintai u'ng law  
and order, because if you go   hrough the Act 
itself, this Central Reser e Police cannot take 
independent action   and if they do take hat 
becomes merely a duplication.    As far as the 
Centra   Reserve Police personnel   is  concern 
d,   if  they  arrest   a particular  person   they  
cannot  try   the case themselves.    The  person  
arrested by the Central Re: erve Police 
personnel will have to be handed over to the 
State Police and if the   itate Police feels that the 
arrested perse i is to be   set   free, where does 
the C mtral Reserve Police personnel   stand ?    
What is   the   locus standi of the  CJ .P.   in  
such  a  case ? 

Then, there is no provision in the Act itself 
for the effective functioning of the Central 
Reserve Police. 

SHRI U. C. LAKSHMANA GOWDA :   It 
is c nly to assist the State. 

SHRI CHITTA BASU : I am coming to 
that. From t ie point of view of practicability it 
has got no meaning. The C.R.P. will 1 ave to 
largely depend upon the State Government 
and if the State Governmeni does not concur 
the C.R.P. cannot fur ;tion even in the matter 
of maintaining law and order. For this Bill my 
frier d, Mr. Abid Ali, and many others havi 
shed crocodile tears. Therefore, Mr. Vice-
Chairman, from that point of vie'/ it is 
irrelevant, it is untenable, it is no: warranted 
and is uncalled for. 

Again, Mr. "V ice-Chairman, if you 
consider this fror the point of view of 
political consider! tion, I think this kind of 
Central Reser\ : Police merely strains the 
relations between the States and the Centre.    
It is an infringement   of   the 

autonomy of the State. I think you are aware, 
Mr.  Vice-Chairman,  that   there was  serious 
objection   to   the   C.R.P. being    posted     in 
West     Bengal    by the       West       Bengal 
Government. The Government of West Bengal 
did not like that the C.R.P. should be deployed at 
Cossipore   and   Durgapur   and   they have 
gone to the length of demanding that the C.R.P. 
battalions should be immediately withdrawn 
from West Bengal. And despite this objection of 
the West Bengal Government, the Government 
of India  is   still  persisting   in  maintaining 
certain battalions   within   the   territory of West 
Bengal.    I think you may also know that serious 
objections were raised by the Chief Minister of 
Kerala when the C.R.P. was deployed in Kerala 
for crushing the movement of the Central 
Government employees on September 19 last. 
My friend was saying that the object   of   the 
C.R.P.   is  not   to   break trade union 
movements.   Then what was the reason for 
deploying the C.R.P. in Trivandrum and other 
places in Kerala during the strike of the Central 
Government employees on September 19 last? I 
will also cite another example.   When the 
popular Government in West Bengal was 
dislodged   from   power   by   a stroke of the 
pen by Mr. Dharma Vira, the  Central  Reserve 
Police  force   was deployed. 

SHRI  A. G.   KULKARNI    (Maharashtra) : 
Where is he now ? 
SHRI    CHITTA    BASU :     He    is 
hybernating. So, at that time the C.R.P. 
personnel were  deployed  to  kill  thousands of 
men, to destroy and annihilate the popular 
uprising and to create circumstances where there 
would be only a reign of terror.    Even to-day 
you will find that several battalions of the C.R.P. 
have been deployed in   the   Telangana area to 
crush  the movement there.    I have seen for 
myself that schools   and colleges   have   been 
vacated   and   the C.R.P.  battalions have been 
housed  in schools  and  colleges   and 
universities. Therefore,  it  is  quite  clear,   from 
the intentions of  the   Union    Government, that 
the C.R.P. was used,  and will be used in future, 
for crushing any democratic, popular movement 
in any part ot the country. This is one of the 
reasons for the existence of the C.R.P.    If you 
accept that the Government does really feel  that 
the political  situation  of our country   has 
vastly   changed   since   the inception of the 
Crown's Representative Force, what is the reason 
for the retention of the C.R.P. ?   That   question 
is to be answered.   If you want an answer 
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[Shri Chitta Basu.] from me, I am 
constrained to lemark that it is there because 
of Mr. Y. B. Chavan, who of late has spoken 
of politics of commitment—I do not know 
what he means by politics of commitment; I 
think if he means anything by "commitment" 
and "politics" it is his commitment for a so-
called strong Centre. He wants a very 
powerful, very strong Centre. If that is his 
political commitment, Mr. Vice-Chairman, 
you will excuse me if I say that this C.R.P. is 
the strong arm of the so-called strong Centre 
nourished by that so-called strong man, Mr. Y. 
B. Chavan. He wants to maintain his empire 
in different parts of the country, and from 
Delhi he wants the Centre to dominate the 
States. He wants to interfere in the day-to-day 
administration of the State Governments. This 
is a serious curtailment of the autonomy of the 
States. This is an infringement of the demo-
cratic rights of the people of the States. 
Therefore, the only reason for this force is that 
Mr. Chavan wants a strong Centre and for that 
strong Centre, he wants to maintain a 
permanent army to work at his behest and 
work prejudicially to the people of the States. 

SHRI BRAHMANANDA PANDA : 
He wants to be the centre of that force. 

SHRI CHITTA BASU : Yes, he wants to 
be the centre of that force Therefore, this Bill 
is calculated to destroy democracy. This Bill 
is designed to curtail the autonomy of the 
States. It is designed to perpetuate the so-called 
suzerainty ;ind control of the administration at 
Delhi. Therefore, there is natural objection, 
there is natural resistance and there is a 
natural feeling which prompts me to say that 
the Government of India would do well if they 
withdraw this Bill. This Bill will not help in 
strengthening law and order in the States. It 
will merely strain the relations between the 
States and the Centre. 

Mr. Vice-Chairman, you would agree with 
me that all the State Governments are 
reinforcing their police forces. The West 
Bengal Government is reinforcing its police 
force. The Kerala Government is 
strengthening its police force. Almost all the 
State Governments are strengthening their 
police forces. So, when the State 
Governments are spending increasing amounts 
of money for strengthening their State police 
forces, what is the reason for having a perma-
nent police force at the Centre which the 
Constitution does not provide for ? 

Now I will come to the Bill itself. This Bill 
seeks certain more powers by way of 
amendment. In the parent Act, the C.R.P. 
personnel had no right to arrest. Their duty 
was only to detect and bring the offenders to 
justice. Now by this amendment the C.R.P. 
personnel are being given the right to arrest 
any person even without a warrant at any 
time, at any place they like. This means that 
they want more powers. What surprises me 
most is the provision in the Bill which says : 

Every member of the Force shall be 
liable to serve within, as well as beyond, 
the territory of India. 

I do not know whether Mr. Chavan wants to 
extend his empire up to Ceylon, whether he 
wants to extend his empire up to Burma, 
whether they want to invade Afghanistan, 
whether they want to invade Pakistan, with 
this Central Reserve Police Force. The C.R.P. 
Personnel, the Bill says, will be bound to 
work beyond the territory of India. 

SHRI N. PATRA : Are there not pockets 
outside the limits of our territory ? 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Please wind up, Mr. Basu. 

SHRI CHITTA BASU : Therefore, I want a 
clarification whether it is a regular army. If it 
is a regular army, then sometimes they may 
have to operate beyond the territory of the 
country for strategic purposes. But why should 
a police force be deployed beyond the-territory 
of the country ? The Bill says that this force 
will be deployed within and beyond the 
territory of the country. Am I to understand 
that they will invade Ceylon, they will invade 
Afghanistan, they will invade Burma and for 
that purpose this Central Reserve Police Force 
is there ? But the real object is that they want 
also to use it as a paramilitary force. But they 
do not like to give the personnel of this Force 
the benefit, the rights, the remuneration and 
other better conditions of service as are being 
enjoyed by the regular armymen. Therefore, 
they want to have the duties of the army 
performed by these personnel, denying them 
right to a better living, the right to a better 
condition of work, the right to other amenities 
which a regular army man is by law entitled 
to. This is a verv serious provision in this Bill. 
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duties of the State Government to protect 
them, even then they will have the opportunity 
to give directions. Articles 256 and 257 of the 
Indian Constitution provide the Central 
Government with powers to give clear 
directions to the State Governments regarding 
the protection of the railways and other 
properties of the Central Government. If any 
State Government ventures not to carry out 
those instructions, action may be taken against 
it under article 356. So, under these 
circumstances, I do not find any reason why 
the Central Government have a Reserve Police 
Force and spend a lot of money on 
maintaining it. Even in the Bill there is a 
proposal to Taise its strength from 44 to 52 
battalions. I think. Sir. that this would tell 
upon our straining economy. When we do not 
get money for developmental works, when we 
cannot get money to carry out the most 
essential and necessary economic 
developments, if we are to spend money for no 
purpose or for maintaining a Central Reserve 
Police Force to curtail the power of the State 
Government, I think it is sheer wastage of 
money. Yes, Sir. We, the people of West 
Bengal, have an apprehension and I think that 
apprehension is genuine. In spite of our 
request to the Central Government, inspite of 
the request of our State Chief Minister and the 
State Government to the Central Government, 
they have not agreed to withdraw the Central 
Reserve Police Force from West Bengal, and 
there is every reason to suspect that the 
Central Government has a mind to oppose the 
popular movements which are going on in 
West Bengal nowadays. 

It has been pointed out by some Members 
of this House that peace and tranquillity are not 
being maintained by certain State 
Governments and the clear indication is 
towards the Government of West Bengal. As 
has already been pointed out, I want to 
mention that what is happening in West 
Bengal is not a question of law and order, it is 
a question of the release of the socioeconomic 
forces which were so long kept tide by the 
Congress regime; the people could not venture 
to express their feelings because of the 
ruthless activities of the Congress 
Government in West Bengal. Nowadays when 
there is a popular Government, the people are 
coming out with their popular demands, and 
the West Bengal Government is not ready to 
curb the popular movements simply by raising 
the question of law and order.    Actually, I do 
not believe 
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that in any Government chosen by the people, 
elected by the people, there arc any nnti-
national elements as it has been made out by 
some Member. I think it would be a reflection 
on the popular choice if we say that an elected 
Government is nn anti-national Government. 
Yes, anti-national elements are there. May 1 
ask the Home Minister whal the Central 
Reserve Police Force has done to control 
communal riots ? What have they done to 
control and check black-marketing, 
profiteering, hoarding and such other things 
and all sorts of anti-national activities which 
are going on. This Force is not utilised for 
those purposes, but this Force is utilised, as it 
has been utilised, to break the legitimate strikes 
of the workers in West Bengal; it was utilised 
when popular upsurge took place as a protest 
against the anti-constitutional activity of a 
Governor; it was utilised to kill that popular 
movement. But they have done nothing to 
control or check the anti-national activities. 

Sir, my another contention is this. I do not 
find any reason why the Central Reserve 
Police Force should be increased in strength. 
Moreover, certain additional powers are given 
to it. It has been provided in section 10 that 
not only in the case of actual disturbances but 
even if there is any apprehension in the minds 
of the authorities that some disturbance might 
take place, the Central Reserve Police Force 
has to take action. The term 'apprehension' is 
a very misleading one. When the Government 
of India thinks that any State Government is 
not congenial to it, T think it will try to divest 
that State of its power and it will utilise the 
Central Reserve Police Force by applying the 
term 'apprehension' and it will jus t i fy  the 
use of this Force by saying that there was a 
reasonable apprehension about disturbance to 
public order. So, I think it should not be there. 

This House should not accent this Ri'l nnd I 
reauest the hon. Minister to withdraw the Bill. 
There is no use in having 52 battalions of this 
Force even at the cost of a huge amount of 
money when we cannot provide money for our 
economic development, when we cannot 
provide money for our most essential 
objectives and objects. Therefore, with these 
words, I request the hon. Minister to withdraw 
the Bill and through you. Sir, I request the 
House not to accept this Bill. 

4 P.M. 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUK.LA) : 
Mr. Vice-Chairman, Sir, while discussing this 
Bill I had hoped that honourable Members 
would appreciate the role of the Central 
Reserve Police Force and the difficult tasks 
that it has to fulfil while discharging its duties 
in various parts of the country. This Force is 
called upon to discharge very difficult duties 
in very great tension and in places where 
ordinarily nobody would like to go and live. It 
is functioning in North-East India protecting 
the national interests there and at short notice 
it has to be rushed from place to place, 
irrespective of whatever convenience or 
inconvenience that might be caused to the 
personnel of this Force. Dozens of them have 
laid down their lives in safeguarding the 
liberty of India and our borders and the 
difficult terrain of the Mizo hills and 
Nagaland and North-East India. Many dozens 
of officers and ranks have been awarded the 
police medal for gallantry, the President's 
medal for gallantry which they showed in 
many situations in various parts of the 
country. The requirement of this Force and 
the necessity for having a Force of this kind 
has been explained in this House many a time. 
In short I would like to give the reasons again 
to the honourable House. 

Apart from aiding and helping the various 
State administrations whenever they ask for 
the help of this Force, this Force is vitally 
needed to guard the Central Government 
offices and installations wherever such a need 
arises. Apart from this, as I said earlier, it also 
helps the Armed Forces of India in the 
discharge of their duties in many vulnerable 
parts of our country like North-East India. As 
a matter of fact, the bulk of this Force is being 
utilised in North-East India for safeguarding 
our interests and our freedom. Therefore, to 
say that this Force is used for evil purposes or 
that this Force is used for suppressing the 
liberty and freedom of the people, is nothing 
but a complete distortion of facts. 

Sir, while sneaking yesterday Shri Pitamber 
Das criticised the re-employment of reared 
officers in the CRP. that is, those officers who 
attained the age of superannuation—that thev 
were again given extensions and employed 
there. I would invite his attention to the fact 
that msny of these peoDle who are given 
extensions are not really superannuated. 
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They have not at ained the age of super-
annuation. We cake a good many of them 
from the Armed Forces. In the Army they 
retirt sometimes at the age of 45, sometimes at 
the age of 48, and then they are e nployed by 
the CRP. Sometimes we r ave police officers on 
deputation from various States where the 
retirement aj.; is 55 and since they belong to 
that St ite cadre they retire at the age of 55. 
Eere in the Central Government, as you know, 
the retirement age is 58, and therefore, from 
55 to 58 they might be g ven extension or ihey 
might be re-empoyed for a few years till they 
reach t&e age of 58. After the officers reac i 
the age of 58, in most of the cast 5 we do not 
give any extensions nor to we re-employ them 
because we ourselves feel—the argument given 
by the honourable Member is correct—that if 
the 1 stired officers are given extensions or if 
they are re-employed, it serves as a 
disincentive to the young officers, the budding 
officers, who want to play their 1< gitimate 
role in the growth of the Fcce and the proper 
discharge of their duties. Therefore, as a 
matter of policv we do discourage any re-
employment 01 extension beyond the age of 
superanm ation, that is, the nsje of 58. 

Sir, another i rgument that several 
Members of the Opposition have used is with 
regard t i the law and order matters. It has 
been explained by the Deputy Minister while 
initiating this Bill that the CRP is not 
normally engaged in law and order duties in 
the States unless th g State Governments 
themselves ask f( r the help of the CRP as 
they have done in Andhra Pradesh. If the 
State Government in Andhra Pradesh or any 
ether State Government asks for the help of 
the CRP then, the units of the CR!" are 
deployed in that State, but then, they are under 
the command of the loc 1 Inspector-General of 
Police. Thev ai : under his command for the 
performance of their duties there. But 
whenever they have to be employed to eua d 
the Central Government installation', as we 
had to do in Kerala where in our judgment we 
found that it wo ild not be sufficient if those 
Central C overnment properties and 
installations 'vce left at the discretion of the 
local Government and we felt that we should 
make our own arrangements, at si ch times we 
do make our own amneP' Tents. I do not 
think, Si>. we can real v answer properly in 
this honourable 1 o'ise if we. because of our 
dereliction   off   duty,   allowed   the 

Central Government property worth lakhs and 
crores of rupees to be destroyed or to be 
damaged because there was nobody to guard 
them. If the State Government does not guard 
them and if the State Government expresses 
its inability to guard the Central Government 
properties... 

SHRI CHITTA BASU : Has there been 
any occasion of that nature ? 

SHRI VIDYA CHARAN SHUKLA : Yes. 

SHRI CHITTA BASU: Where? 

SHRI VIDYA CHARAN SHUKLA : In 
Kerala. 

SHRI CHITTA BASU :   No. 

SHRI VIDYA CHARAN SHUKLA : 
Your saying "No" would not do. This is 
public knowledge and . . , 

SHRI KESAVAN (THAZHAVA) 
(Kerala) :   I challenge that statement. 

SHRI VIDYA CHARAN SHUKLA : 
Therefore, there the CRP had to be used to 
protect the public property which belongs to 
the people of this country and it could not be 
left to the tender mercies of those who, for 
political reasons, would not fulfil their duties. 

Sir, there is no interference in the State's 
matters. As I explained, if the units of the 
CRP go to any State for law and order duties, 
they are normally under the charge of the 
State Government concerned. They are put 
under the superintendence of the local police 
organisation. And if they go for other duties, 
those other duties are only connected with 
Central Government work and Central 
Government properties, and they have nothing 
to do with the local Government's law and 
order duties and other things... 

SHRI KESAVAN (THAZHAVA) : On a 
point of order, Mr. Vice-Chairman. The 
honourable Minister was saying that in Kerala 
there is no safety for the Central Government 
properties. On 19th September last year when 
the Central Government employees went on 
strike, it was only in Kerala that there was a 
peaceful strike by the Central Government 
employees. Elsewhere in the country, even in 
the States where Congress Governments were 
in power, we saw shooting and many other 
things 
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[Shri Kesavan (Thazhava] taking place. 
Even in New Delhi we found that the military 
and the CRP were marched into the offices as 
if our enemies, the Chinese, came here. But 
there was no necessity for the CRP to be sent 
to Kerala at that time, but the CRP was sent 
there... 

SHRI BABUBHAI M. CHINAI 
(Maharashtra) : Where is your point of order ? 

SHRI KESAVAN (THAZHAVA) : I have 
my point of order. You sit down. Sir, even 
then the Minister says that in Kerala—he says 
particularly in Kerala—there is no safety for 
the Central Government property. Sir, during 
that strike Kerala was the only State where the 
strike took place in a peaceful manner. No 
property was lost and nothing untoward 
happened. Even then, simply because the 
United Front Government is there such an 
allegation is made. 

SHRI VIDYA CHARAN SHUKLA : Sir, 
the hon. Member is only supporting my 
contention. If there was no loss of property 
and no damage to Central Government 
property, it was solely due to the presence of 
the CRP. 

SHRI KESAVAN (THAZHAVA) : There 
was the local police there in Kerala. 

(Interruptions) 
SHRI VIDYA CHARAN SHUKLA : I 

would request the hon. Member not to make a 
political issue of it. I have said that CRP has 
been used in many States including Kerala 
and at various places it has gone at the request 
of the State Governments concerned. If the 
State Governments make such a request, it is 
sent for duty. It does not go there to do its 
duty for the Central Government. Wherever it 
goes for doing the Central Government's duty, 
then the State Governments have nothing to 
do with it. 

Sir, Mr. Bhupesh Gupta is not here 
unfortunately. He quoted a letter which was 
supposed to have been written by the Chief 
Minister of the Union Territory of 
Pondicherry. Shri Farrok, about a case which 
is not really connected with the CRP. Since he 
has mentioned it, I should clarify the matter. 
The Home Minister of the Union Territory of 
Pondicherry is alleged to have been involved 
in a case of murder; there are charges against  
him of complicity   in 

the murder. Therefore it was decided to entrust 
this enquiry to CBI so that public confidence is 
restored. We do not know whether he is really 
involved in this or not but because his name 
was involved in that murder, we have handed 
over the enquiry to CBI so that justice is done 
and the local people there will have complete 
faith in whatever verdict is given. It is not as if 
the Central Government is unnecessarily doing 
it. I would recall the attention of the House to 
an earlier occasion when the Government of 
the Union Territory of Pondicherry was 
controlled by the Congress Party. The Home 
Minister belonging to the Congress Party was 
somehow involved or alleged to be involved in 
a murder case. Although nothing was proved 
against him, we thought that if a member of 
the Government, particularly in charge of law 
and order, is involved in a case like that, then 
some action was called for. Therefore we from 
our Party side asked him to resign. When he 
refused to resign, we dismissed that Home 
Minister of Pondicherry. Here because this is a 
Government controlled by the Opposition, we 
did not take that extreme step of dismissing the 
Home Minister of Pondicherry but we thought 
that we should have an impartial agency to 
enquire into the matter and find out the facts 
and in the light of those facts we could either 
take the matter to the court or if we find that 
no justice is obtained, then we eould think of 
other measures. But to say that there is 
interference in the affairs of the Union 
Territories is rather very surprising to me. I 
expected at least Mr. Bhupesh Gupta to know 
that Union Territories are completely different 
from State Goxernments; they are directly in 
charge of the Central Government and we are 
ultimately responsible for their functioning. 
They can have their own Legislatures there but 
according to the Constitution we are 
answerable to Parliament for whatever 
happens in the Union Territories which are 
under direct superintendence of the 
Government of India. 

Another wild charge, in keeping with his 
nature, that Mr. Bhupesh Gupta made was 
regarding the tapping of telephones of the 
Chief Minister and Ministers of West Bengal. 
This charge has been repudiated here and I 
would take this opportunity again to do so. I 
would categorically say that under no agency 
which is controlled by the Home Ministry of 
the Government of India are any telephones of 
any    Ministers   in   West 
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we want to do so, but it may become 
necessary to do so. 

SHRIMATI LALITHA (RAJAGO-
PALAN) (Tamil Nadu) : I would like to seek 
some clarification. For example, about the 
hostile Nagas he said that they can go even 
beyond our territory and catch them. How is 
it possible ? For example, if they go to the 
Chinese territory, it is not possible for our 
CRP to go there and capture them. 

SHRI VIDYA CHARAN SHUKLA : Our 
CRP is not operating on the Chinese border. 
What I am trying to explain is that this is only 
an enabling provision so that in case of 
emergency if they have to go out, they should 
not be stopped there. If by going a few feet or 
a few yards outside the territory of India they 
are able to catch the culprits, they should not 
be asked to stop there. But this is not 
something that we envisage or that it will 
happen all the time or it should happen. But 
this is only an enabling provision which, I 
think, should not disturb any hon. Member. 

Sir, beyond this there is no other point that 
has been raised which requires an answer. In 
conclusion I would say that the hon. 
Members, when they discuss a matter like 
this, they should take the picture in its 
totality. If they take only a political view of 
these matters, then it is very likely that the 
useful purpose which the CRP has been 
fulfilling or the useful role that the CRP has 
been fulfilling will go completely beyond their 
thinking. 

This Focre is not a political Force. It has 
never been used for political purposes, nor is 
it going to be used for political purposes, it is 
a law and order Force which is used for the 
protection of the Central Government property 
and installations wherever necessary, to 
safeguard the interests of the Central 
Government and sometimes on requests made 
by the State Administration we sent them to 
the Stale Governments and they use them for 
safeguarding their own interests or for 
maintaining law and order and therefore to say 
that this is for any political purposes or that 
there is any political motive behind the 
deployment of the CRP is not correct and I 
repudiate all those charges. Having said that. I 
commend the Bill for the acceptance of the 
House. 
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THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : The question is . 

'That the Bill further to amend the Central 
Reserve Police Force Act, 1949, be taken into 
consideration." 
The motion was adopted. 
THE VICE-CHAIRMAN (SHRI D. 

THENGARI) : We shall now take up the clause 
by clause consideration of the Bill. 

Clauses 2 to 4 were added to the Bill. 
Clause 5—Amendment of Section 7. 
SHRI CH1TTA BASU :   I move : 

5. "That at page 3, line 3, the words 'arrest 
and' be deleted." 

6. "That at page 3, line 8, the words 'as 
well as beyond' be deleted." 

The questions were proposed. SHRI    CHITTA    
BASU :    Through clause 5 of the Bill   the   
Government wants that the personnel be vested 
with the right to arrest and assist in bringing the 
offenders to justice whereas in the parent Act it 
was only to detect and bring the offenders to 
justice.    I object to giving the personnel this 
right to arrest without warrant because first of all 
the personnel should not be given   the right to 
arrest without any warrant. This is one of the 
main reasons for my amendment.    The   second 
reason is more practical  in nature.    Even  if the  
personnel of the CRP arrests a person and the     
State    Government     sets      him free, then 
there is no reason or meaning in setting him  
arrested.   My suggestion is, that the right of 
arresting should not be given to the CRP. 

Regarding the second amendment 1 ' have 
explained in my speech regarding | the scope 
of deployment of the CRP. The Minister says 
here that it can be deployed only as a technical 
matter, that you want to deploy them within 
the territory of India as well as outside. It 
appears to be very contradictory because this 
Force is not a Military Force. Only the 
Military Force can go outside India for 
strategic reasons but since this is merely a 
Police Force as the Minister claims only to 
assist the State Government in maintaining law 
and order, why should they be required to be 
posted outside the territory ? The Minister 
himself has established the contention that this   
Force is not  merely to assist the 

State Government in maintaining law and 
order but it is for doing something else. 
Therefore my amendment should be 
accepted by the Government if they are true 
to what they say on the floor of the House. 
SHRI VIDYA CHARAN SHUKLA : 
As far as amendment No. 5 is concerned 
there is good reason for moving it and as a 
reasonable person I would like to accept it. I 
would not be able to accept his second 
amendment for reasons which I have 
already described. 

THE VICE-CHAIRMAN   (SHRI  D. 
THENGARI) : This question is : 

5. "That at page 3, line    3,    the words 
'arrest and' be deleted." 
The motion was adopted. 

THE VICE-CHAIRMAN   (SHRI   D. 
THENGARI) : The question is : 

6.J'That at page 3, line 8, the words 'as 
well as beyond' be deleted." 
The motion was negatived. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : The question is : 
"That clause 5,  as   amended,   stand part of 
the Bill." 
The motion was adopted. 

Clause 5, ay amended, was added to the 
Bill. 
Clause 6—Amendment of section 8. 

SHRI CHITTA BASU : I do not like to 
move my amendment No. 7 but I would like 
to move No. 9. 
I move : 

9. "That at page 3, after line 24, 
the following proviso be inserted, 
namely : ^ 
'Provided that the State Government 
concerned communicates consent for the 
deployment of battalion or battalions in any 
place within the State.'" I   think   you  have 
listened   to   the argument of the Minister for 
the extension of the CRP.    In the course of 
his arguments he stated that this CRP bat-
talion will be deployed for assisting the State 
Governments on the express  requests made 
by the State Government concerned.    I 
believe this is the policy of the Government in 
the   matter   of deployment  of the CRP 
battalion.    If that is so, what stands in the 
way of the Government   incorporating    it 
in    the 
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SHRI CHITTA BASU ; Why? 

SHRI V1DYA CHARAN SHUKlA : 
I have already given the reasons and I will 
repeat the arguments for your benefit. I have 
said that, wherever tie Central Reserve Police 
has to be sent fat assisting the local 
Government in main-taining law and order, or 
for discharging their normal functions, there 
the Central Reserve Police goes and it is to be 
under the command of the Inspeanr-General of 
Police. But there are instances, as the one that 
arose last yea* in Kerala, where the Central 
Kesttve Police had to be sent to guard Central 
Government installations and to safeguard 
Central Government interests. hi such cases it 
should not be necessary for us to take, nor 
could it be justified on any grounds, that we 
take the consent of the local Government; that 
may &ot be available for political reasons; 
our request may not be treated on the bash of 
rationality or any such thing. Therefore, the 
Force would be complPtoly devoid of any 
utility if we were to accept Mr. Chitta Basil's 
amendment. Therefore it is not possible for 
me to accept this amendment. 

THE VICE-CHAIRMAN  (SHRI D. 
THENGARI) :  The question is: 

9. "That at page 3, after line 24, the 
following proviso be inserted, namely :— 

'Provided that the State Government 
concerned communicates consent for the 
deployment of battalion or battalions in 
anv place within the State.'" 

The House divided. 

THE   VICE-CHAIRMAN (SHRI D. 
THENGARI) : Ayes—11. 

Noes—50. 

AYES—11 

Basu. Shri Chitta 
Gowda. Shri U. K. Latahmana 
Kesavan (Thazhava), Shri 
Mahida, Shri U. N. 
Mandal, Shri B. N. 
Menon. Shri C. Achutha 
Nair. Shri G. Gopinathan 
Panda. Shri Brahmananda 
Rajnarain, Shri 
Sinha, Shri Rewati Kant 
Varraa, Shri Man Singh 
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NOES-50 
Alva, Shri Joachim 
Babarul Islam, Shri 
Bhargava, Shri M. P. 
Chaudhary, Shri Ganeshi Lai 
ChaVda, Shri K. S. 
Chengalvaroyan, Shri T. 

'Clv.nai. Shri Babxibhai M. 
Doogar, Shri R. S. 
Hathi, Shri Jaisukhliil 
Jairamdas Danlatram, Shri 
Kaul. Shri B. K. 
Kemparaj. Shri B. T. 
Khaitan. Shri R. P. 
Krishan Kant, Shri 
Kulkami, Shri A. G. 
Kurre, Shri Dayaldas 
Lalitha (Rajagopalan), Shrimati 
MaJlikarjunudu, Shri K. P. 
Mangladevi Talwar, Dr.  (Mrs.) 
Maniben  Vallabhbhai  Patel,  Kumari 
Mehta. .Shri Om 
Mifra, Shri P. C. 
Momin, Shri G. H. Valimohrned 
Muniswamy. Shri N. R. 
Naidu, Miss M. L. M. 
Nandini Satpathy, Shrimati 
Narayanappa, Shri Sanda 
Neki Ram.  Shri 
Panda, Shri K. C. 
Parthasarathy, Shri R. T. 
Patel. Shri T. K. 
Patil, Shri G. R. 
Patra, Shri N. 
Ramaswamy,  Shri  K.  S. 
Ramiah, Dr. K. 
Reddy, Shri M. Srinivasa 
Reddy, Shri N. Sri Rama 
Reddy, Shri Nagi 
Ruthnaswamy, Shri  M. 
Salig Ram, Dr. 
Samuel, Shri M. H. 
Satyavati Dang, Shrimati 
Shukla, Shri Chakrapani 
Siddalingaya, Shri T. 
Singh. Shri Bhupinder 
Singh, Shri Devi 
Singh, Raja Shankar Pratap 
Tankha, Pandit S.' S. N. 

Tripathi, Shri H. V. Varma, 
Shri C. L. 
The motion  was tiegatived. 
THE VICE-CHAIRMAN   (SHRI D. 

THENGARI) : The question is : 
"That clause 6 stand part of the BUI," 

The morion was adopted. 
Clause 6 was added to the Bill. 
Clause 7 mis added to the Hill. 

Clause 8—Amendment of section 11 

SHRI VIDYA CHARAN SHUKLA : Sir, 
1 move : 

3. "That at page 4, line 6, after the 
word rank' the words 'or pay' be inserted." 

4. "That at page 4, line 37, the words 
'which is not otherwise provided for in this 
Act' be deleted.", 
SHRI CHKTA BASU : Sir, I move : 

8. 'That at page 4, line 33,. for the word 
'without' the word 'on' be substituted." 
The  questions  were proposed, 

SHRI CHITTA BASU : Sir, I say it is 
undemocratic not to give a person the right of 
being heard. But here the Bill says that a 
certain officer can punish a subordinate officer 
even without giving; him me right of being 
heard. Mr. Hathi will, I think, agree with me. 
It is violation of natural justice and it should 
not get a place in the statute. Therefore it is 
also a very fundamental question. If you are to 
punish anybody, you must: have at least to 
hear him. But here you do not like to hear 
him. It is just a summary trial. There is no for-
mal trial; nothing of die sort, and you simply 
give him a punishment. I therefore want that 
there should be punishment but on a formal 
trial. 

THE VICE-CHAIRMAN (SHRI D, 
THENGARI) : The question is : 

3. "That at page 4, line 6, after the word 
'rank the words 'or pay' be inserted." 
The motion was adopted. 

""THE  VICE-CHAIRMAN (SHRI D. 
THENGARI) : The question is : 

4 "That at page 4, line 37, the words 
'which is not otherwise provided for in this 
Act' be deleted.' 
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The questio, i way put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : The question is : 

"That   the   Enacting   Formula, 
amended, stand part of the Bill."' 
The  motion   was adopted. 

The Enacting formula, as amended, was 
added to the Bill. 

The 'title was added to the Bill. 

SHRI VIDYA CHARAN SHUKLA : Sir,  
I move : 

"That   the   Bill    as   amended,    be 
passed." 

 



1293 Omtftl Resent Polk* [RAJYA SABHA] Fore* (Amdt.) Bill, 1968       1294 

 



1295 Central Res, w Police [28 JULY 1969]        Force (Amdt.) Sill, 1968       1296 

 



1297 Realleged [RAJYASABHA]       to purchase of Am tofi 1298 
il'tion in relation by the 1. A. C. 

SHRI  A.   G.   KULKARN1: He   is 
talking about man, moon or whom ? 

 
SHRI M. RUTHNASWAMY (Tamil Nadu) : 
Mr. Vice-Chairman, if I intervene in this 
debate at this stage, it is only to deal with the 
argument that was raised on this side of the 
House that in a Federation the States should be 
given absolute autonomy in regard to the 
maintenance of law and order. But may I 
point out thai even in a Federation the Central 
Government is supreme and is charged with 
the duty of maintaining law and order in 
every part of the State? No doubt (he States 
under the Constitution are endowed with the 
power of looking after law and order as their 
principal and primary concern, but while the 
maintenance of law and order is the nary and 
principal concern of the State, the 
maintenance of law and order is also the 
ultimate concern of the Central Government. 
That is so in every Federation. . In the United 
States of America the States have much larger 
autonomy  than our States in  India, but 

there the Federal Government has the militia, 
the Federal Government has the sheriffs, has a 
national police force also to interevene in the 
maintenance of law and order in the States. 
We saw during the Presidency of President 
Kennedy that in a Negro-dominated State, 
where the practice of segregation was 
enforced by the State Government, President 
Kennedy sent his national militia and the 
sheriff's to intervene in order to maintain the 
law of the Federation. 

5 P.M. 

Therefore, even in a Federation the Central 
Govt, is supreme and is charged with the duty 
of maintaining law and order in every pari of 
the State. If law and order breaks down in any 
part of the State, even against the wishes of the 
State Government the Central Government 
lias the power (o intervene. It is not only in 
India that differences may-arise between the 
State Governments and the Central 
Government. Such rences have occurred in the 
United States ol America also, and in spite of 
those differences between the State Gov. 
eminent, and the Central Government the 
Central Government has had the legal 
authority to intervene in every part of the 
State, in every State in order to maintain law 
and order. 

SHRI VIDYA CHAR AN SHUKLA : Sir,   
I   have   nothing   to   say. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : The question is : 

"That   the Bill,  as   amended,   be 
passed." 
The 'notion wcu adopted. 

STATEMENT   RE   ALLEGED   COR-
RUPTION IN RELATION   TO PUR-
CHASE   OF   AIRCRAFT   BY   THE 

I.A.C. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION [DR. (SHR1MATI) SAROJTNI 
MAHISHI] : Mr. Vice-Chairman, with your 
permission I would like to state that the matter 
pertaining to the purchase of planes by the 
l.A.C. w is raised the other day in the House. 
With due deference ' to the House I would like 
to state that the malter has been referred to the 
C.B.I. 


